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IN THE CENTRAL ADMINISTRATIVE  TRIBUNAL

HYDERABAD BENCH : AT HYDERAZAD

* % *®

0.A., 1530/93 Dt, of Decision : 14.12.93

M. Hanumantha Reddy « + Applicant, |

Vs

1+ Union of -India Rep. by
Post Mastgr General,
A.P. Southern Region., -
Kurnool=518 005,

2+ Superintendent of Poat Offices
Kurneool Division,
- Kurnool - 518 QO01.

J, Post Magtaer,
Bethamcherla,
Kurnool District, |
ARy « « Respondents,

Counsel for ths Applicant Mr. P. Rathaish

Counsel for the Respondents : Mr. N.R, Devarsj
Sr. CGSC

CORAM:

THE HON'BLE JUSTICE SHRI V. NEELADRI RAD : VICE CHAIRMAN

THE HON'BLE SHRI R, RANGARAJAN : MEMBER (ADMN..)
|
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Copy to:- _
1« Post fMaster General, A.P.Southern Region, Union of India,
Kurnool-005.

2. ' Superintendent of Post' Offices, Kurnool Divisian,
Kurnool-001. *

3. Post Master, Bathamcherla, Kurnool District, A.P,

4, DOne copy to Sri. P.Rathaiah, advocate, H.No.9-33/3,
' Lingala complex, Dilsukhnagar, Hyd., -

5. One copy to Sri. N.R.Devaraj, Sr. CGSC, CAT, Hyd.
6: One copy to Library, CAT, Hyd.

75 @RE¥3HaTR copy.
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DA.1530/93

Judgeme nt

( As per Hon. Mr. Justice V. Neeladri Rao, Vice Chairman )

Heard Sri P. Rathaiah, learned coumsel for the appli-
cant and Sri N.R. Devaraj, learned counsel for the
.respondents.

" 2, The applicant who is a post-man wvas transferred from
Bethamcherla to Adoni by telegraphic order issued by R-2
and he was relieved on 16-9-1993 forenoon, The said

transfer is challenged on the

grounds,

3. 1t is stated for the applicant that he has not joined
at Adoni and he applied Por leave and the said leave is not
yet sanctioned.

4, One 6fAthe contentions fof the applicant is that in
view of the receﬁ? strike of the Postal employees in the
Kurnool DOivision, he was picked up and transferred,

The applicant submitted representation dated 24-9-93 against
the said transfer, |

S. In the circumstances, we feel that it is just and

proper to pass the following order
PMG, Kurnool, had to dispose the said representation
dated 24~9-83 within tuo weeks from the date of receipt of e
A

this order. He ¥= also to consider the leave already applied

for by the applicant and pass the appropriate arder in regard
to the same within two weeks from the date of receipt of

this "order.

6. 0A is ordered accordingly at the admission stage. No

costs, _ | ' \
(R. Rangarajan) (v, Neeladri Rao) {I
Membder (Admn) Vice Chairman

Date * December 14, 93
Dictated in the Qpen Court
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; IN THE CEETPAL ADMINISTRATIVE TRIBUNAL
) ERABAD BEWCH : HYDERAEAD

THL HOW'BLE MR.JUSTICE V.NEELADRT RAO
: VICE-CHAT AMAN

] "VD
. - THE HOW'BLE MR .A4B.GORTHI . - :MEMBER(A)

AN

THE HON ' BLE MR.T;G}JANDRASEIQIAR' 'REDDY
. : "MEMBER(JY} 9
¥ : _ AND B

THE "HON'BLE MR.R» RANGARAJAN s MEMBER(2)
. e \

. . -4
N Datedi '/é'/’)’/1993

ORGER/JUDGMENT: L—r - - )/

MeA/Rdy/Cotitioa,

O.ANo. . /$20/43

T.4.No. (WP, ) -

- Admitted and Interim directions
,isSuéd. ;;\H\MN\\\
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P .

i RS
Allowed, ~

. / i .
Bisposed of with directions,
/ p - .

Lilrissed.
Diémissed as withdrain.
.Diémi sed for default.
Re je¢ted/Ordered.
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